415 Train Accident near
Faizabad (CA)
1223 brs.

CALLING ATTENTION TO MATTER
/OF URGENT PUBLIC IMPORTANCE

Reported death of many persons and in-
Jjuries to a large number of other passen-
gers in a train accident near Faizabad

SHRI R.P. DAS (Krishnagar): 1 call
the attention of the Minister of Railways
to the following matter of urgent public
importance and request that he may make a
statement thereon :

“the reported death of many persons
and injuries to a large number of
other passengers in a train accident
near Faizabad.”

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHAUDHURI) :
Sir, with a heavy heart 1 have to mention
that on 13.11.1983 at about 02.15 hours, an
unfortunate incident took place near Faiza-
bad station when some persons walking over
the railway lines were run over by 136 Dn.
Bareilly-Varanasi passenger train which was
approaching the station from the Lucknow
side. It is reported that these people got
down from Allahabad-Faizabad passenger
which stopped just after passing the home
signal on account of hose pipe disconnection
by some miscreants.

2. In all 31 persons were run over, of
whom 15 died on the spot and 16 received
injuries. The injured persons were admitted
in the Civil Hospital, Faizabad, were 5
succumbed to injuries later.

3. Railway Divisional officers rushed to
the site immediately from Lucknow. Gene-
ral Manager, Northern Railway, accompa-
nied by Chief Traffic Safety Superintendent,
Chief Medical Officer and Divisional
Railway Manager, Lucknow, visited the site
and the injured persons in the hospital on
the same day. Monetary payments were

arranged.

4. Normally, the Commissioner of
Railway Safety will not inquire into such
an incident because it does not involve
bonafide railway passengers. In this case, on
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my request, the Commissioner of Railway
Safety, Lucknow, will investigate so
that independence of enquiry is assured. 1
can assure the House that the State Govt.
will be associated at an appropriately high
level in the proceedings of the enquiry so
that full facts are brought to light.

5. Prima facie indications are that, since
we have stepped up ticket-checking drive,
ticketless travellers are resorting to pulling
the alarm chain and disconnection of hose-
pipes, so that train comes to a halt just
before the station and then they can escape
detection. This incident also appears to
have arisen out of this undesirable practice,

6. It is reported that the engine of the
Bareilly-Varanasi passenger train No. 136
Dn. had left Lucknow with the head-light
in good working order but just short of
Faizabad the head-light had failed dueto
which the driver was already observing
caution.

7. Itis also reported that the drivers of
both the trains were whistling constantly
and the passenger train No. 136 Dn. was
approaching the station at the time of the
incident at about a speed of 30 to 35 Kms.
as it was scheduled to stop at Faizabad.

8. It is given to understand that this
particular Mela is not a very major one, the
normal train services are utilised to clear the
pilgrims.

SHRI R.P. DAS : Sir, I am glad that the
Minister has expressed his grief over the
tragic incident that took place near Faizabad.
But 1 am surprised to find in the statement
which he has made that normally the Com-
missioner of Railway Safety will not inquire
into such an accident because it does not
involve bona fide passengers.

12.26 hrs.
[MR. DEPUTY-SPEAKER in the Chair)

How could he come to the conclusion
that this railway track near Faizabad was
used by people who were not bona fide rail-
way passengers ?  All of them were travell=
ing in the passenger train from Allahabad to

Faizabad and they were detained near Faiza-
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bad home signal. That shows that these
people were travelling in the train and all
of them were passengers of that very train
and they were coming down to Faizabad
Railway Station and were about 10 Cross the
railway track at which time the 136 Dn train
came upon them and that train ploughed
this group of pilgrims numbering about 100,
killing reportedly 31—it may be alarge
number like that in the accident at Dhula-
vari in which 38 persons were declared dead,
but otherwise the figure came to 106. So,
in this case also the deaths may be more
than the number that has been reported in
the press or as the Minister has indicated
in his statement. 1 would only like to
mention here that these passengers were
bona fide passengers. So, an inquiry into
this accident is quite justified. Of course,
the Minister has requested the Commissioner
of Railway Safety and he has agreed to
conduct an inguiry into the matter. But,
Sir, I would like to put a pertinent question
as to who was responsible for this accident
whether the pilgrims were responsible or the
driver 7 My point is that the pilgrims may
or may not have the railway tickets in their
possessions or they might have travelled on
the roofs of the train as the train was over-
crowded as it has been reported in the press.
But this train was detained at a particular
point, possibly near the home signal the
passengers alighted from the train and were
crossing the track when the 136 Dn train
came upon them, and consequently they
were killed.

By that, could not lead one to such a
conclusion that the responsibility of being
killed lies with the pilgrims themselves 7
Certainly, it is not so. Then who is res-
ponsible ? Is the driver responsible 7 The
driver cannot be held responsible.  The
report came in the pressto the effect that
the down-train was not having head light.
The driver who was later arrested gave a
statement to the press to the effect that the
train did not have light in any of the com-
partments. The head-light was not working.
This is a normal thing which happens in
West Bengal as also in U.P. We have seen
that this sort of thing is the order of the day
in the railways particularly in the passenger
trains. The short distance trains most of
the time do not have lights in the compart-
ments and sometimes the engine does not
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have head light. Had there been head light,
the passengers could have seen that the train
was approaching and they could surely pro-
tect themselves. They would not have been
killed on the railway track.

In the statement of the Minister it has
been said that both—up and down trains—
were whistling from the distance. The pér-
sons killed could have heard it long before
they were hit. Had they heard the whistle,
they could not have been killed. One can-
!-mt be sure that both the trains were whistl-
ing simultaneously when the affected persons
?vere going in between the two trains. This
is abnormal. So,T am not believing this'
sort of statement which carries no sense in
this respect. Most probably these people
were detained there and were passing across
the track when all of a sudden down train
c:mc over them and these people were kill-
cd.

In almost every case the drivers are forced
to take out the engine from the loco shed,
Even bad engines are taken out. Out-lived
engines are used in short distance sections.
If the drivers or the employees refuse to
work or resort to work to rule, the autho=-
rities always go against these employees.
They take every possible step to curb this
sort of work-to-rule movement. And thus
these people are generally forced to take out
the trains from the loco sheds. In this case
also the driver might have been forced to
take out the train and he was running a
train in which there was no headlight and no
lighting arrangement. The driver himself said”
that the system was defective, The coaches
might have been very old and the engine,
as is in most of the cases, might have been
an out-lived one. So these coaches and the
engine might have been defective and the’
arrangement may not have been in order.
So, there was no light. As there was no
light, therefore, the responsibility for killing’
lies with the authorities who are running
such trains. Therefore, I would like to place :
the entire responsibility on the Railway
authorities. They should have taken neces-
sary steps or made proper arrangements to
see that outlived engines are not to be
taken out to run the trains for the safety of
passengers.

It is a normal practice that when such
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tragi¢ accidents take place, the Railways
come ot with bag of compensation money.
I this case, they havé announced eéx-grafia
payment of Rs. 1000 for the déad, Rs. 750
for the persons who' sustained sériout in-
juries and Rs. 500 for those who sustained

Theré was an' all-Party meeting held at
the platform on the very day 6f the acc’dent
took place. The all-party meeting demandt
ed that there should be a judicial inquiry into’
the accident. I would request the hon.
Minister to consider wheéther such an inquiry

committee could be constitutéd to go nto
the details of this accident, find out the facts

and suggest remedial measures to prevent
such accidents.

I would like the hon. Minister to let os
kabw whether the Railways will provide
better engines to the trains, not outlived
engines, a better engine to each of the trains
frrespéctive of whether it is a passenger or
miail or expréss train in order to ensure
bettér and efficient service and safety of
passengers.

I view of the fast growth rate of passen-
ger traffic, 1 would like to know from the
hon. Minister whether he would increase
the number of trains and provide better
track and other facilities so that the people
need not dabble on the routes of traims.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Mr. Deputy-Speaker, Sir, you
have noticed that I have not said that it was
a railwayj“accident”. R is an “incidert”.
1 have said that it was an unfortunate “inci-
dent”. This “‘incident” does not fall under
the purview of “railway accident”. That is
why T have said that it was an “incident”.

As long as they were bona fide passengers
insidé the train, it was all right. But they
weré trespassers.  They  stopped the
ttain simply because they wanted to rum
away. Tt is presumed that the report which
I have read out to the House is a prima facie
one. Icannot vouchsafe that what I am
saying is correct because we have to w_ail
for the fimal inquiry. I will place thatin-
quiry report on the Table of the House and
the House will come to know the real facts,
16 fhe feantime, the hon. Member can
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reject mie or accept me. Whatever he likes
to do, he is entitled to do that. I have no
gquarrel with him. He said that he does
not believe me. Well, it is left to him to say
that. But TIam giving the report which the
Department has given to me.

MR. DEPUTY SPEAKER : He has not
said that he does not believe you.

SHRI A.B.A. GHANI KHAN CHAU-
PHURI : Certain remarks that he made
indicate as if we are manufacturing certain
stories. It is neither here nor there. We are
not manufacturing any story.

What is today’s tendency ? He must
undérstand that. We are strictly observing
the ticket-checking system. This is the
tendency of passengers all over India, not
only this particular station where this inci-
dent has occurred. They are pulling the
chains just before the station and they are
trying to escape. Only I think two days ago,
the same incident happened near Burdwan
in West Benzal. But fortunately nobody
died there. Otherwise, the same thing would
have happened. There also, when they were
getting down from a particular train and
from another direction one speeding train
was coming. There at the Burdwan Station,
the train was stowed down. The whole purpose
was that those people, we presume, did not
have tickets and wanted to run away. Strictly,
according to rules, this is not accident.
When the General Manager of Northern
Railway (approached the Commissioner of
Railway Safety—normally he does the
enquiry, he does not belong to railway
department, he is from the Department of
Tou ism and Civil Aviation—he said that it
is not an accident. How am 1 in the picture ?
What option is open to me ? The option is
open to me either to persuade these gentle-
men that, for Heaven's suke, you do the
enguiry and let the world know that there
was an impartial inquiry, not that only
raitways did the enquiry. The U.P Govern-
ment also is interested to hold an enquiry.
So 1 have told them that they can send a
répresentative when the enquiry will be
held.

Normally, we do not go for judicial
enquiry in an incident like this. Normally,
we tell the Commissioner of Railway Safety.
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That is the tradition that is coming all the
time. Now the Hon. Member says—1 have
explained why I have said they are trespass-
ers, why I am not telling them beona fide
passengers. About the Dhulabari incident.
That is also an incident. It is not a railway
accident because some people, anti-social
elements, were trying to take Naptha out
from the tanker. In doing so, they were
also smoking beedis. That cunsed the fire.
We have got the report by the Bihar Govern-
ment and if you so desire 1 can place that
enquiry report....

(Interruptions)

1 do not want to go into that controversy.
We have not instituted an enquiry but the
Bihar Government swo motu have instituted
an enquiry. That enquiry report is with me
because ‘n the Rajya Sabha there is a ques-
tion on this. So I have not placed it on the
Table of the House.
place that on the Table of the House. So
the Members can see what is the report.
There also, somebody was trying to commit
pilferage on the railway. Now that is also
not an accident, strictly speaking, according
to the railway terminology and coneept.

(Interruptions)

Another point he has said, who is responsi-
ble. Now this is why the Commissioner of
Railway Safety is going to hold the enquiry,
about who is responsible. What we are
saying is correct. What are we saying ? What
the railway people have been sayirig ?

Firstly they were runming away. The hose
pipe was cut. Chain was pulled. All these
things are correct.

The second point is that when another
train left the destination, then the light was
all right. Just while approaching this
Station, the light went wrong. Whether this
contention of the Railways is correct or not
will be known only when proper inquiry is
held. Itis no use saying that we are using
all bad engines, we are telling lies, that
engine was a bad engine from the very
beginning. That is neither here nor there.
That is not our point. According to us, the
engine was alright. You know, a machinery
can go out of order, and the machinery went

If you so desire, | can
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out of order ; just before approaching the
Station, there was no light. According to
the railway rules, they can run the engine on
such occasions, but it must be with a limited
speed of 30 or 40 kms. It is only inquiry
which will reveal whether that train was
passing at a speed of 30 or 40 kms. If it was
passing through at a speed of 30 or 40 kms.,
then it was within the permissible Himit. I
am told the story that more people would
have died if they had not put the brake and
put the whistle on. They had no other
option but to keep the whistle on all the
time so that people can know that a train is
coming. Both the trains did this. The hon.
Member is saying that it is not correct. I
do not know whether he was present there at
that time to hear whether the train was all
the time whistling or not whistling. I have
been told by my Department that it was
whistling all the time. So, for the present,
I am saying that it was done.

The hon, Member says that the steam
engine was in an outlived condition. I do
not accept. I have said that this is the transi-
tional period and that we are going in for
electrical engines, locomotives, and also
diesel engines. Naturally all at a time we
cannot procure either electrical engines or
diesel engines. There must be a phased way.
I think, in another few years we will be able
to change the whole steam engines. Instead
of steam engines, we will have either diesel
or electrical engines.

The hon. Member has said that the coach
condition is not good. Well, T agree with
him : all coach condition is not good ; that
is quite correct. I am not vouchsafing, I
cannot misguide the House saying that all
ecoach condition everywhere, all over the
country, in the different Zones of the
Railways all over the country, is good. We
have shortage of coaches. We are not
denving that. We have shortage of coaches
and we are trying to do our best to bring
new coaches. But that also will take time
because he knows very well, at the time of
passing of the budget, I made a Jong speech

on this. ...

MR. DEPUTY-SPEAKER : Have you

succeeded in that ?

SHRI  A.B.A.
CHAUDHURI :

GHANI KHAN
Some of the coaches have
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been replaced, not all the coaches have been
replaced. 1 do not want to repeat all those
that I had said.

If it had been an accident, certainly for
each dead person we would have sanctioned
Rs. 1 lakh, but it was not an accident. We
do not accept it as an accident. That is our
contention. If the inquiry says, ‘No ; it was
a railway accident, then we will accept that.
But at the present moment we are not accept-
ing that as an accident.

SHRI ATAL BIHARI VAJPAYEE :
How will you describe the tragedy if it was
not an accident ?

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : According to the railway concept
it is an incident because they are trespassers.
If the genuine passengers would have been
there, they would not have pulled the chain
and cut the hose pipe and not tried to run
away. They ran away. Where 7 Just near
the station because there was the checking.
That is the basic point I am trying to impress
upon the House. Because they did not have
the ticket, the trespasser runs away, strictly
he is not a bona fide passenger. He is a
trespasser. That is why it is not a railway
accident. .. (Interruptions)

MR. DEPUTY-SPEAKER : Because he
has no ticket in his hand.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Does it follow
that a trespasser can be killed ?

" SHRI A.B.A. GHANI KHAN CHAU-
DHURI : 1 have not said that. I have
said that T am only making a distinction bet-
ween an unfortunate incident where so many
have died and a railway accident. There is
a positive distinction between the two things.
It was not because of the fault of the rail-
ways. If they had not pulled the chain and
and if they had not disconnected the hose
pipe, then the train would have reached the
station and nobody would have died. That
is our presumption. That is what I was
trying to impress upon the House...

(Interruptions)
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MR. DEPUTY-SPEAKER : That is his
presurption. That is what he has said.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : I think 1 have covered all the
points and 1 have answered to the best of
my ability.

st TwmEar e (72AT) 0 ITeTE
S, 3 HAY F1 agAem A9 AT 9197 9T
el Ay FET g & sEAeq g, qai @
Haw 3o g & At § awwr A afaar
IqTA ¥ F1f F-FAT A v@ar | Faqd
TO Y97 I8 T & HaIY FTAT 17T § |

(1) domarz & fagz &1 W@ gdear
foad aoAl safyqal A a7 wfq daet
9TAF gU AGT U0 UFe I F1 gATATd
899 93T ¥ FFT 52y A AT Ay Ay
A1 T qar ATaT gu 0 F+7 39 gHEATH
domranar 2 fs avared gz AfF Far
&t @ i 3 qifgal oF d+81 g am-
fsi#t ala & @z garw s ar o
TMAT-HHA &1 qTg Fzamar Jrq ) &1 vHY
ATHTTFI WA F 73 @A 77 5797 sfawre
8 7@ oA % 9%z grfady #Y qaea @y
q1E TEATEN FT A 27 7

(2) &% aroorE dF9T M F -
argz 01 4G Nt 7 77 Faafaar wa2i
AT AT T 41 A1 TH ot & Ty o) Ay
qq1 299 F fA5z a7 qr arht F N 4y
TE aE? FT TA AP F forg f
sfamidt 71 2feq frar mar & 7 o=@ =
¢ f5 @& asit o Atz arge o o1, afeT
mfaal T @z @7 gfae &1 wgar 2 fa
A FS AT T IW AL F R Az oAY)

(3) g safgaat & afearai oF qaey
F4T 7432 B A€ ? F1 qa aafaaqi & werw
af @ &1 F 1@ w0 F oafagir &
STt ?
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(4) adma 3@ 50 & F1a & go frad
W geard gk, g9 e ard wit
YT wTad gu, 97 a1 gHTAAr fzar mar
aqr feax  ofeard #1 oF Fr@ WO F
feara & gemasm #1 ufw frvf ?

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : With regard to Shastriji's state-
ment that the light was not there, I have
already replied. Tt is for him to accept it or
reject it. I have nothing to say.

With regard to giving compensation of a
lakh of rupees, the position is like this. If
the Commissioner of Railway Safety
declares that it is a railway accident in the
true sense of the term, then, everybody will
be paid, that is, those who died will be paid
one lakh of rupees. There is no doubt about
that. But, if it is not a railway accident,
obviously they do not fall in the category of
getting one lakh of rupees. This is beyond
my control and I cannot help that.

Now, Sir, he has put another question as
to how many people died during my tenure
as the Minister for Railways. That figure is
not with me to-day.

MR. DEPUTY-SPEAKER :
notice for that.

You require

SHRI A.B.A. GHANI KHAN CHAU-
DHURTI : I shall place it on the Table of the
House—not to-day. In this Calling Attention,
probably I did not expect that thing would
come. Ido not have the figures with me.
As a Minister, I should not give a wrong
figure.

MR. DEPUTY-SPEAKER : He must give
the correct figure.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Ishall give the correct figure.
I shall place that before the House. A few
days ago, an accident took place in Punjab.
That was also a case of sabotage. I person-
ally went there and saw things myself.
There also, the State Government was of the
opinion that it was a sabotage. We have
not got the report from the Commissioner

Train Accident near 426
Faizabad (CA)

for Railway Safety on this. A few days
back, you might have also read in the news-
paper that in Gauhati also there was a bomb
burst. A few people died as a result of that.
That was also not a railway accident in the
true sense of the term. It is true that the
people died there. Nowadays, Sir, hardly
a day passes without an accident. Why is i}
happening, I cannot say. But, 1 must inform
the House that this is happening still.
Shastri Ji should also know this before asking
me to resign. Hardly a day passes without
an attempt either on railway track or on
railways of cither throwing of bombs or by
sabotage by removal of fish plates. Almost
everyday this is happening. We are keeping
ing our eyes open. We are trying out best—
the railway people are trying their best—to
see that the fish plate is not removed. How-
ever, this has become an everyday occurr-
ence. An effort is made to remove the fish
plate and the line so that there is an accident
wherein some innocent passengers die. This
is one unfortunate tendency which has deve-
loped amongst some people. [ do not know
who are those people. This is what it is. 1
am told by the railway department that if
the driver had not put the brake, more people
would have died because thousands of people
are crossing the line and are running away.
According to Shastri Ji there was no
whistling. But, I have been told by
some railway people that they were
whistling. 1 do not know whether his in-
formation is correct or my information is
correct.

MR. DEPUTY-SPEAKER :
for the Inquiry Report.

Let us wait

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Yes, Sir. Ican only assure the
House that let us wait for a few days more
and let the inquiry be done and then, we shall
be able to tell you the truth.

MR. DEPUTY-SPEAKER : The House
now stands adjourned to meet again after
Lunch at 2 P.M.

12.59 hrs.

The Lok Sabha then adjourned for Lunch
till Fourteen of the Clock.
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The Lok Sabha then reassembled after
lunch at six minutes past Fourteen
of the Chock.

[MR. DEPUTY-SPEAKER in the Chair)

REPORTED DEATH OF MANY
PERSONS AND INJURIES TO A
LARGE NUMBER OF OTHER
PASSENGERS IN A TRAIN
ACCIDENT NEAR FAIZABAD
—Contd.

off A as (AreigT) @ gvTeRe o,
Qrasia 39T 91 S T A IFT FT ORE
AT, IATI THIEE Kyl ¢ |

MR. DEPUTY-SPEAKER : Accident is

an incident.

ft e AW
This rail incident is also an accident.

gy, qreafagar a8 & fF ew @ aga @
FTM ;IR A4 FAST A A ®AFT IS
arefaal & iz o &1 fa% fFargs ag
ga% wedz ) afsa s S gAY Ao
dto gaT AT FAH 22 ARMIATF AT I
# @I 41 7 JW IS F 92 9T,
@ MEE gEq T W) Ag UF qE-
Farspar & oftT 5T ST g@F 1 7AT

a9 /919 =9 419 F1¢ f& o W
gfaa =od & sa% faw a@mda &1 &6
@y #1 faenardy @g F v g 4R
MAGuA zHe § sg ot aqa g fF3w
WA &7 i W G T R # #1E
fagfasa @udl §1 17 & 1307 Arge wd
41| & g i &1 Wi @ar g afes qw
o aat & fF & va # fadl & afeat
F o sy marg famw so wfawa
mfeqi & fqa & @iz gt @ g wa
F G T g AFAL A 1T HOET T
THA1 qEal g | o1 wifeat wa | sy
g, 4F9T S g1 ar [ g, I
gfomi & ande g v g1 §anmarg %
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ag {7 & agal af & afes aga & wadm
aEeat &1 W ag agat gEr wEdE g
it 1 T a qT s eq1 I FY ATAVAFAT
2 Fga @ e afedt @ faww &%
qramifeat # gfaq & wrde 7@ gaEr g
Gz aifeat & ar fesqi # o @rdz ad)
gyt & 9 od G ¥ GHaT mfeq &
Tr* & qrady g+t St & fowraa 71 2 afew
ot 9% 37 @A mfedi & ga @iz
famrd g &

Ta Frg A omn fawmadr 397 9 @)
FaA A19 & ag $2AT A1gq1 g (& qgr nar
ar ST YR S gEar grea g @, S S
Tl 9% W2 4 SegH aqran & f& @ midh
9 gfaq & Fw SEF 51 @Y ) F A&
pfemddz Aot @ar g ag a1z Hagr
ag gt w3 g § garfas &t A q ad@
aumar gag vg & f& t@ard famag «
forar & FT0 arITT 9T w4 fawaa
RO H FIE §T Blar 1 w=2WA § 9
g 97 §1 T ot AF w%a § 97 A
& qay fawad s a g ardl 94 gfan
F G VFAT 138 1T a9@ ¥ A Ay
AT ag arafawar 48 &1 agr av @
faasr 7 g1 & #1707 w81 Y AT I
Tz 3aT e | 39 fewz a1 7 3o faar
fewe M ETAFAE, & T8 MT I 8 Fg
AFAT | UF ATEY ZAT CE § A7 GV A~
FIUUHT FHEAT ST A2 T A & I
wa & a7 faarg @ & 70 gaAr &
sgan< fafae ot agf & af 1 s fafae
Awf A @ FE T F1E a1 IAFT gAAT
dTgat @M F FEETT FT 24T A4
el 7z A1 ARG, wF-ay @ oanA g
gafay s fafaw & 7 gidt @1 F @
area fir ag fafew &gt & o W@ g ek
dfsrr Y sranwr wgt & s W@

&2z wamarg f& amda w9 o
%1 T fawrar & oY g anet @ 3@ @@
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T A TEE R S W A AE R
agi % w3 afasrfo 3 g AT St
FAEag TGI8

WA wEEg A WA AT FHIEA 4
AT YT FIETET & femiz ama 1w
ag @ A1 gaare &var ifgn afEa
wfger # gq @ &1 weC  Aifww g
arfze e faad of ofsa g 33 dzaree
&t g1, ITH AWAT &N 1

&7 gfan o oF At a7 A€ A
w1 oft ag1 wga ¢ fe afawar @uat 0T
arawa ta mfedl @1 Fa-qfawr & afw
Qar aat 1 AfEd 29 AMA N T IR
1 forsiars) fraat &1 e A W
FT ¥ forehrardy 3 faam &1 2 &1 awf
q% A AT F AN AT A W T@AE
fe gast g7 & & fAu Fif garEsd
FaW AZT IS AT 12 £ | TH AWIAFT FT
farar stre, 1 72 A aTET aFATITER |
wgl 9% ag AAIE AE 4Y agi ofr o @
AT FNZ-51g ¥ 2w 9T 97 gfanv®
grar wamifeat &z g1 @ & foad qawd
F1 aFels giat 2, a3y gidt 8 1 gafan
WAANT HAT AEIET T SET agd @Y AT
Yoy faam 3 g €, S0ee adl & R &
oFfi¥z Y 72 & 1T @ aga & guifag
& d mfedi &1 awg 9T 99T #T AW
T AifEdl 1 G FI@T, T FTH HoY
garz T H 47 W 3w 90 0 fadg
s it &7 gfaw &1 @@ gz @
a® |

aF AT A FgA1 A1gAT g fF = A
A CFAA, BIEE AT I FIe @mfgar
q¥ foraar sma ¥ @1 @ saar dFwr arfeay
9T AEY ¥ w@r wafF Ay AT g
wifent @aw wfew warfai a9 &)
q98 sgrar &m qEwT wfedt 9T d6T
F@WE wfer g7 @ mfed #§ dFaz
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uiAdYs #1 faege awdaiw fear smar §
sad wien A% A @3 8, arehen A
qaeqr TE grar g, arAr Ag grar §, @E
A g 81 wvddE iz g §, g W
T A 21 gAAr auw facgw cava A@
faar sirar & 1w wgiza @ § guracy
F1 9767 a1 % @ § afFT ¥u oF gamE
2 fF g=raw ag @ T g9 mifed &
6 3, ¥99 AFT ITFI I a1 TR
gz qa1 57 19T & s graa far g
gutmam swwa it dto arfo Aiwr §, gw
QFo fiso o IHH MT & T qaWT mfeay
Farar af @ E, I wE AT wEE
mifedi & and wd &1 gafao & §FeR
mfeat &1 avs ema A8 faar ar g

st TR fawm@ @wam (geig) : @
q A1 F@ 2, 379 ot 4

ot S awe: mfeat aoi A F
HT qRaT arfeat & 787

arrgAE @ f& @A st g mifeai
AVF A F AT AT9F 31 AT &Fare
mifedt & FfwT 3T F a1 3997 Av@T T
73T (evemw) § G mifzay gz wwar
g | BATX 42T FTEE AT §IT HEE 3T Ad
ATt § R T vy ot § F ey AL )

g q1ET #1 FY FfawrT TR 5%
Ww@E afFa o 7w @ Ad 41, 99
qferar & sifed €t aF 7€ a1 g9 e
%1, T 4 A1 1 FAT FE IsH AT
AT AATAA FTALF F FAE AT0AT HT
afasr ¥ d&av mifedl a1 awe & fag
FAT F1E THTAFTI FIH IS AT ?

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Mr. Deputy-Speaker, Sir, I
would only be repeating what 1 have stated
earlier. I can only assure the hon. Member
that if his contention is correct, I will look
into the matter. He gave a shocking figure
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that 40% of engines of passenger trains run
without head light. He said that about
goods train also. I can only assure the
House that not a single train will run with-
out head light from now onwards. But we
should not forget one basic fact that if all of
a sudden the light goes out of order, that
has to be tolerated for the time being. Butif
the percentage of this failure is 407;, as the
hon. Member said, it is really something
alarming.

(Interruptions)

st oW faema qmar ; fmad sred a3
ar "=t aga ?

MR. DEPUTY-SPEAKER : You must

give notice first.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Further, the hon. Member him-
self has stated that we should wait for the
report of the Inquiry Commission. As soon
as the report comes, we will know whether
it was due to chain pulling, cutting of the
hose pipe etc. What we are saying now is
just a guess work, and any Member can
contradict me, because we cannot say the
correct position. I am only telling you
from the report which the Railway Depart-
ment has given me. [ cannot vouchsafe
whether the engine gave whistles or not.

There is one correction that I would like
to make. When I was replying earlier, I
said that 1 have gota report from the Bihar
Government. In fact, the Bihar Government
report has not reached me, itis only the
report of the Railways that has reached me
about Dhulabari.

- oY RATET A G (FaEi) - fredr A
qrel # ¥ uEdIEz 37 § A1 3 Aargl &
wa< frzar 74t & | S99 G3% I /AT S #1
1€ swr AgT & | I Fg fzar & froag
oF §HIEE a7 | EHl IAEl w@rdz &
femmadaat g

FrAq F “2faw s’ 7 o faan g
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Train Accident near 435
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fF 60 smast w3 § st aga ard q@ T_
¥ wrer Y or€ 1 @g ot aran 5 36 &l
F WA T FHA 4 ST IAR JTA
fafFear gfaamd & ardl | afFT €@ a1
1% eraa &Y faar aan)

& 7ot ot F7 Q19 A1 ¥ “wETAAA H
STt @I & AT Gi=AT FIZATE | TAH 3,
4 4T g o1 @ AT 9z Ar 1 ag FgAr
gt argq Frz faar war, ar 94 gfawr g€ ag
waa § | feqiE st & fa swe fasae gz
#§-¥¢ uz mfeqr ad @A &1 AT AR ¥
T@H A1 @1 Fgd g A1 GESH A o FGT
2 f Tar agt TaAT AT 81 A8 29 o 2
we @&l @Y, oar 7% aré fazaqsr 3 @
21 3z wgar 5 gz adi Y, s+ R R
f waas 7 € 91a ag MY I 41 qrIEH
A1 A1 9, i & feeai oy @z Ag
gt | WA St 7 AT TR AE eATT A
fear @tz 21 FF 7 A1 gedizz @, oadise
AE & 1 THE qE gAlT &1 a1 FAT &Y AFAT
2| AUTHSS F ATF AR W@ E 1 60 ARTATY
Wi ¢, %St qraq gia g fRT ot wer St
Fgd ¢ % ag vadize Agr 8

gt St & w2ediz ¥ oA g fr ag faer-
frdsr w12 & 93 a1 gafay gaezr aifeal
F1 & Agl 9r) “Efas smor’ #k
W@ qwaU T 912 fF 2T garaw q
Ay YT 37 F FTT St A 43 gu A 7
FgA1 (% Uaez1 27 71 I€@ ")  qg @a-
fz §1 51 &1 7@ AT gatAqr &) ArA-
Aa S awT 7 A% & Far & 5 GFo
Z AT ATFE /AT A SV 1@ fawrr & earT
Agl s(ar g, #9ifF gg a1 g71E 97T F a%T
F & | TF ATEE TE 1T AT F g
a#l grar, fiza a=ut 78 &, F1¢ sar7 Ag
faar stiar & 1w St &1 sTITUE A
Fga1 s gas garaa ag faaam 1 qg @y
F9ifdla F gra § uF dige AT gag
wgH< [ ag famm fewe ¢ T famr fege
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AT FAF HIIOT F a7 A WA@Y
YT gafeay ard ar ) TaT FFAT HAT S FT
gWiage &1 BaT IAFT qiwEEr qiw F
Tz FgAT 1A 1

w308 &1 g g 5 oag i@y A
Ty ¥ dFATE gar 21 2 A A A
S | FIAAT TH A1 TE A AF AT
FAMA § | g8 FHAT AT Y a75 &
gt 21 oA 7 gfefmga sraa@d
wiw FY & | g7 o § 7 oft g A
arEaTa 9% gfefara ergamd Foa7 #
amq f zast €N¥z a9 qEET GEE
AT 1 60 T FIT AV 7L F HT AgAT A
o 7 fraraar ¢, s Awgraw E 39
qa®! graan faamad dar w4 ft grywat
treatT £ |

sit 7w &= Ty ¢ (fawfa)

(Interruptions)**

MR. DEPUTY-SPEAKER : T am not
permitting you. Don’t record what he says.
Let him get a reply in writing.

(Interruptions)y**

MR. DEPUTY-SPEAKER : Please don’t
record it. Now Mr. Minister you can rise.

(Interruptions)

MR. DEPUTY-SPEAKER : The Mini-
ster need not reply to this. He should reply
only to Mr. M.L. Sain’. What the other

Member said, has not gone on record. So,
the Minister should not reply, and he need
not reply.

(Interruptions)

MR. DEPUTY-SPEAKER @ Please
help me. If everybody does not like this,

KARTIKA 21, 1905 (SAKA)
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how can we function ? You can put it in
writing and get a reply.

(Interruptions)

MR. DEPUTY-SPEAKER : Don’t record
anything that he says. (Interruptionr) The
other hon. Member has also not been re
corded. Nothing has gone on record,
(Interruptions) Why do you get up ? Why do
you worry ?

Mr. Minister, please reply to Mr. Saini.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : The same thing has been repeat-
ed now also. I only said that if the Com-
missioner of Railway Safety told us that it
was a railway accident, Railways would pay
according to what the law of compensation
said, i.e. according to law. But if it is not a
railway accident, in that case, obviously
Railway cannot pay. This I have said, and
I am repeating it.

According to our report if some news-
papers has published some news, 1 do not
know it, and I do not want to contradict it
or support that newspaper. According to us,
20 people died and there were 11 injured,
of whom ten were grievously injured and one
gentleman had simple injuries. That is our
aceount. If some newspaper has published
some news, [ am not aware of it. I do not
know ; I cannot vouch for it.

SHRI ANANDA PATHAK (Darjeel-
ing) : A highly tragic and unfortunate
accident has taken place. From the state-
ment and the subsequent discussion, I find
that Government has tried to shield the
failure of the authorities. We know that
when such accidents occur, the authorities
deny them, and try to shield the people
concerned. On the contrary, I find that the
Minister has blamed the passengers and

employees.

I think the figures given in the statement
also are not correct. I find that distorted
figures have been given. The Minister has
tried to suppress the figures. He has given
fictitious figures. I feel that many persons
have died, and many were injured.

**Not recorded ,
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We cannot understand the attitude of the
Minister. According to me, the main rcason
for the accident is the callousness of the
authorities, as no proper checking was done
before the train left Lucknow. The driver
of the engine has stated that there was no

adlight, and the lights in the entire train
were not working. But the authorities have
presented a different story, i.c. of everything
being in order. There is a contradiction
between the actual figures, and the figures
given to the House and the hon. Members.

Few days back, similar accident took place
in Dhulabari which we have already dis-
cussed here. It was stated in this House that
investigation is going on but what is the out-
come of the investigation, that has not been
known. Who was the person at fault behind
that accident, that has not been told. 1
think, everybody remembers that when there
was a major accident some years back,
when Shri Lal Bahadur Shastri was the
Railway Minister, he was bold enough
to take upon himself the responsibility of
that accident and he resigned from the
Ministership. But here, the Minister has not
even accepted the failure of the administra-
tion. If such things continue, then how the
working of the Railways and the safety of
the passengers could be ensured ? Therefore,
I would like to know whether the Govern-
ment will hold a high-power judicial enquiry
to gointo the whole incident and whether
adequate compensation would bt paid to the
victims and whether the Government would
give a categorical assurance to the House
that in future no such accident will take
place ? Iam surprised to hear the new
concept of the accident. Therefore, I would
like to know from the hon. Minister as to
what is the extent of this accident according
to the Railway terminology. Last of all, |
would request the hon. Minister to lav on
the Table of the House, a list of the railway
accidents that took place since he assumed
the portfolio of the Railway Minister,

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : 1 have already replied to all the
points,

NOVEMBER 15, 1983

Import of Animal 436
Tallow (Statt.) '

14.33 hrs.
RESIGNATION OF MEMBER

MR. DEPUTY-SPEAKER : 1 have to
inform the House that the Speaker has re-
ceived a letter from Shri Virbhadra Singh,
an elected member of this House from
Mandi constituency of Himachal Piadesh
resigning his seat in Lok Sabha. The Speaker
has accepted his resignation with effect from
17 October, 1983,

MR. DEPUTY-SPEAKER : Now state-
ment by the Minister.

SHRI ATAL BIHARI VAIPAYEE (New
Delhi) : Before youcallupon the Minister
to make the statement, 1 want to make a
small submission. The statement should be
comprehensive covering not only the import
of tallon but also its adulteration. Last
time he unnecessarily indulged into party
politics. 1 hope, he will be more objective
this time. ..

(Interruptions)

SHRI RAM VILAS PASWAN (Hajipur) :
Sir, why cannot you have full discussion ?
Instcad of making a statement, why don
vou have a full discussion ?

MR. DEPUTY-SPEAKER : You give
notice for that. ..
(Interruptions)
MR. DEPUTY-SPEAKER : Now state-

ment by Minister.

14 34 hrs.

STATEMENT RE : IMPORT OF
ANIMAL TALLOW

THE MINISTER OF COMMERCE AND
OF THE DEPARTMENT OF SUPPLY
(SHRI VISHWANATH PRATAP SINGH) :

With your permission, Sir, I wish to make



